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SUPREME COURT OF INDIA 

Claudio Fernandes 

Vs. 

State of Goa 

Crl.A.No.834 of 2001 

(B.N. Agrawal and Harjit Singh Bedi JJ.) 

12.08.2008 

ORDER 

  

1. Heard learned counsel for the parties. 

2. In the facts and circumstances of the case, we are of the view that the sentence of 

imprisonment awarded against the appellant is fit to be reduced to the period already 

undergone as it appears from the record that the appellant has remained in custody for a 

period of about nine months. 

3. Accordingly, the appeal is allowed in-part and while maintaining conviction of the 

appellant, sentence of imprisonment awarded against him is reduced to the period already 

undergone. The appellant, who is on bail, is discharged from the liability of bail bonds. 

  


